Requested the Government to release the money to the Gram Panchayats as per the recommendation of the Tenth Finance
Commission.

SHRI K. YERRANNAIDU (SRIKAKULAM): | would like to raise a very important matter. It is good that our
Parliamentary Affairs Minister is also present here.

After the 73" and 74" amendments to the Constitution, the Tenth Finance Commission recommended an allocation
of nearly Rs.4,000 crore to the Gram Panchayats from 1993-94 to 1999-2000. The Government of India could not
implement it in the first year, but in the second and third years they released the money and the money reached the
Gram Panchayats also. The present Government has declared the year 1999-2000 as the Year of Gram Sabha.
Thus, the Government is giving more thrust to the Gram Panchayats.

We want to make it financially viable. But, in the last two years the Government of India has not released a single
paisa. | am making this request for the whole country. | do not know the position in other States. But, as far as
Andhra Pradesh is concerned, for the years 1998-99 and 1999-2000 up to 315! March, not a single paisa has been
released by the Central Government. All the Sarpanches from the State had come and met the Prime Minister and
also the Rural Development Minister. But, so far money has not been released to the State. They are waiting for the
money. At the ground level they have already prepared the estimates for the work to be done. That is why | am
requesting the Central Government through you, on behalf of 20,500 Panchayats, to release the money
immediately.

SHRI MANI SHANKAR AIYAR : | would like to associate myself with Shri K. Yerrannaidu.
SHRI E.M. SUDARSANA NATCHIAPPAN (SIVAGANGA): In Tamil Nadu also the same thing is happening.

#ft S.gE aus (Bdewic) | IEH HEIgY, gae| § o HiemH | 988 R WHel B GG WK BT LT Mbia Sl dredn gl
et ==t wk R ¥, 7w ¥ ok 3w 9 g€ & 38 I v IRy TSR % ggar Area gl

*Expunged as ordered by the chair.

MR. DEPUTY-SPEAKER: No, no.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): | think we should not raise such issues in the Parliament.

SHRIJ.S. BRAR : ..*

SHRI PRAMOD MAHAJAN: | am very sorry to say that if such matters are raised in the Parliament, it becomes very
difficult.

MR. DEPUTY-SPEAKER: | will not allow this.

SHRI J.S. BRAR : (Interruptions)™

MR. DEPUTY-SPEAKER: Nothing will go on record now.
(Interruptions)™

MR. DEPUTY-SPEAKER: It is a law and order problem.

SHRI PRAMOD MAHAJAN: If we discuss these issues at the parliamentary level, there will be no end to it. So, |
request you to expunge everything.

(Interruptions)
SHRI PRAMOD MAHAJAN: This should not form a part of the record.
IUTEAE HEIGH : 39 33 WIgY| W A9 § 1Y, dt gl W &



MR. DEPUTY SPEAKER : Nothing will go on record.
(Interruptions)*

MR. DEPUTY SPEAKER : Shri Brar, you give proper notice and if it is admissible, you will be given permission to
speak.

(Interruptions)*

*Not Recorded.

MR. DEPUTY SPEAKER : Nothing will go on record.

(Interruptions)*

MR. DEPUTY SPEAKER : Shri Brar will you please resume your seat ?
(Interruptions)

MR. DEPUTY SPEAKER : Shri Brar, | gave you permission to speak but now please resume your seat. You give
proper notice. If it is admissible, it will come for discussion and not like this. | will not allow you to speak now.

........ (Interruptions)

MR. DEPUTY-SPEAKER: | am on my legs. There is a limit. | gave you permission to speak. Whatever it may be,
you give notice first.

...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Brar, | am on my legs. Today evening itself, we are going to have the discussion on
the Demands for Grants of the Ministry of Home Affairs. You may participate in that discussion. At that time, the
Home Minister would be taking note of your points. In the "Zero Hour', it may or may not be taken down. So, you
may better participate in that discussion.

...(Interruptions)

MR. DEPUTY-SPEAKER: There are five Members who have given notice today whose subjects are falling within
the State jurisdiction. Therefore, | am sorry to say that they may not be allowed to speak. Shri Mohale's name is
there in it and there are three more Members also. It has already been marked like this.

sitadt o @t @ Iurems S, A A AT 2

IUTEAE HeElgd AT A 2

SHRI SHANKERSINH VAGHELA (KAPADVANJ): Sir, | withdraw my "Zero Hour' notice. Yesterday, | had given
notice. Suemer S, <0 91 W Ugdl S[@ TAN Al HHT WiHared AfeH AR & @ T §ide € A1 S0+ geoige & A1 e, TP vl o
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IUTEGH HEIGH: IT UF W Hauae ¢

SHRI SHANKERSINH VAGHELA : Sir, | withdraw my notice. | urge upon you that regarding my matter and



regarding the 'Zero Hour,' ..** As | told you earlier, | withdraw my notice. ...(Interruptions)
MR. DEPUTY-SPEAKER: | have already called Shri Mani Shankar Aiyar to speak.
...(Interruptions)
i ERATS FhY HETe!: FENE § T g, (@aur)
MR. DEPUTY-SPEAKER: Shri Hari Shankar Mohale, | have not give you permission to speak.
((aer)
MR. DEPUTY-SPEAKER: Do not interrupt now.
...(Interruptions)
MR. DEPUTY-SPEAKER: Nothing will go on record.
(Interruptions) ™
JUTEAE HEl™: TRYDR FeTel, 39 F9H T8 9 ¢ |
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